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Circumtances which mpecessitated imme-
diate promulgation of th; con umer
Protection (Amendment) Ordinance,

1993.

THE MINISTER OF CIVIL SUP-
PLIES, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION (SHRI A. K.
ANTONY): Sir, I beg to lay on the Table
of the House a statement explaining the
reasons for promulgating the Consumer
Protection (Amendment) Ordinance, 1993.

I. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE
CONSUMER PROTECTION (AM-
ENDMENT) ORDINANCE, 1993.

. THE CONSUMER PROTECTION
(AMENDMENT) BILL, 1993.

M T ww mi (AT
T3W) : wgrem, ¥ freAtetaw a9

“Og AT TSR gTa 18 oA,
1593 F1 FEAIFTd IYFFAT AT
(¥emaw) sermaw, 1993 (1993

1 FeiF  24) F1  fAEHARES
F@r g1
ITAATERET AR, ¥ A A"



Vb rE RIE RREUREELEEE L pEeBe RED CEECEEERES

| mwwMWWamm __maahﬁﬁmw mmm m im0 TR
w%ﬂmmﬁmmwmm zﬁﬁmmaww w m waﬁm ﬁm mﬁmmmm
mm,\m.swmwmmqwﬁﬁ Wﬁam mh mm mw mmm m%.n
§m mmrwawmam E Ee, FEF* w mma m mw wmmmﬁ -
— wwwmﬁww.wﬁ\m:ﬁl Ig, W I e [ MﬁW Wm Wﬁ W%\ m :.1*
B S0 PE | mwmmamﬁ@m 9035 14 L3 AT
p wELTRESTEE egEECCL ﬁammm w “Ee q@m wE

TR 194 1 mm e
P EECEREFCCE EeprE SEEEecc T prrPRED aamm FEke
S0 E wWhmq\mmmmﬁ 'y s wm“m.mmmmﬁﬁmw_mmw@ﬂ mm‘m\r mwmﬁ-
wmm mmﬁmwwm#ﬂ me‘\mm % Mﬁwwfﬁ@m.ﬂw% aq%\a“.aq ma% WWEW
B T N N TN T ] M

¥ peErbeiies .y T
§ wmﬁ“mmeww ﬁmﬁmmmmmamwmmmﬁaq@mmmmmﬁ , m&mmm



Statutory Resolution
and the Consumer

THE MINISTER OF CIVIL SUP-
PLIES, CONSUMERS AFFAIRS & PUB-
LIC DISTRIBUTION (SHRI A. K.
ANTONY): Sir, I beg to move:

249

“That the Biil further to
the Consumer Protectiop Act,
be taken intp congideration.”

amend
1986,

Sir, T am sure that the entire House
wil] appreciate the coocern anxiety
shown by the Government, Imstead of
waiting for a long time to pass a regular
Bill, as soon as the last Session

was
over, the Government brought ap  or.
dinance to fulfil the aspiralions of the
copsumerg and comsumer — organisations
because from the Consumer Protection
Council there was a unanimous request
that since the Government was Dot

able to pass the Bill, Government should
take immediate steps 1o  promulgate
an ordipance. [t was almost a unanrim-
ous request in the Comsumey Protection
Council. Not only the request was
made from the Consumer Protection
Council, but we have also pgot represen-
tationg from various consumer  organisa-
tiens and many others who are activiely
engaged in this respect that Government
sould wot wait till 3 Bill is passed in
the nex} Sassion; otherwise, it will create
a {ot of problems in the functioning of
the Consumer Forumg because in  cer-
tain States there were no fall-time Jdist-
rict forumg and in other States there was
demand for more than one forum in one
distric; because the number of cases was
large.  Moreover, in some States they
have already started the process of
selection of members. In the  inifial
stage in many States actually they have
not shown the desired attention to find
out suitable persons for the Consumer
Redressal Forums. That is why in
this Bill. we are making a provisions for
a Selection Committee for the selection
of the members of district forums. Sc
unlesg by way of an ordinance that provi-
sion is introduced, the procesg of selec.
tion will remain incomplete in the States
and the purpose of making a provision
for Selection Committee will be totally
a futile exercise. Because of the umani-
mous request got from the Consumer
Protection Council and alsp the innu-
merable representations got from vari-
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oug active conSumer organmisations by
the Government and in order tg fulfil
their aspirations the Government pro-
mulgated the ordinance without waiting
for the Bill being passed by both the
Houses of Parliament. 1 think the
House wilj appreciate the sincerity and
concern of the GoOvernment in bringing
the ordinance: We thought that
the Members would appreci-
ate our comcerp —and
sincerity  and that is

why, instead of waiting (il the
session, we immediately promulgated
the Ordinance, That is the main thing.
I am sure that after hearing this expla-
mation hon. Members will appreciate
why we took this step of promulgating
the Ordinance. With these. few words,
1 would request the hon, Members (o
realise our concern.

3%

4.00 p.m,

The questions were proposed-wise

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Now we will gake up the Sta-
tutory Resolution and the motion for
consideration of the Bill together. Shri-
mati Syshma Swaraj.
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): So, you continu, tomorrow.

The House stand; adjourned till 11 AM.
‘omorrow.

%3
g

The House then adjourned at
two minutes past five of the
clock till eleven of the clock

on Tuesday, the 27th July,
1993.



